
Calling AttentiOn DECEMBER 11, 1962 Co matter of Urgent 
Public imP,OTtance 

[Shri Jawaharlal Nehru] 
own steam. There is nothing to pre-
vent any Member from going to 
Assam. There may be some difficul-
ties in getting accommodation on a 
particular day but they can go the 
next day. But there is no difficulty 
at all for anybody going to Assam. 
The point is that when yOU reach 
Assam what facilities are given to go 
to what is called the front. That is 
entirely a military matter. 1 am not 
aware of a single Congress person 
barring me who has gone to the 
front. 

Shri Ran;a; I mean not just the 
place where they are fighting each 
other but the whole of the area. 

Shri Jawaharlal Nehru; He used 
the word 'front' that is why I am say-
ing this. Otherwise I would not have 
done so. That is entirely a military 
matter. They do not encourage any 
Congress or non-Congress Member to 
go there. They were good enough to 
take me there not because I happened 
to belong to the Congress Party but 
I happened to have a particular posi-
tion in this country. The General 
there took me. Nobody else has 
gone. If the hon. Member wants to 
go to Tezpur there is nothing to pre-
vent him. 

12.36 hrs. 

CALLING ATI'ENTION TO MATI'ER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED FALL IN COTTON PRICES AND 
ITS EFFECT ON COTTON PRODUCTION 

Mr. Speaker; There is a calling 
attention notice. But we are going 
to discuss the price situation and I 
will give the hon. Member an oppor-
tunity. Is there any necessity to take 
it up separately? If he considers this 
to be something ~r t  hc can read 
it .... (Interruptions). 

Shri D. S. Patil (Yeotmal): Sir, 
under rule 197 I call the attention of 
-the Minister of Food and Agriculture 

to the following tt~r of urgent ·pub-
lic importance and I request that he 
may make a statement thereon: 

"The reported fall in cotton price, 
and its effect on cotton pro-
duction." 

The Minister of State in the Ministry 
of Food and Agriculture (Dr. Ram 
Subhag Singh): For the past one month 
the future market in raw cotton has 
been witnessing continuous decline. 
The quotation at the end of Novem-
ber, 1962 for March, 1963 contract war> 
Rs. 687'50 for three quintals against 
the end-October quotation of 
Rs. 745'25. On December 6, the 
futures contract was quoted at 
Rs. 677'50. It may, however, be men-
tioned that though the prices have 
been declining lately, they are still 
by and large above the ltvels prevail-
ing last year as the following table 
would show;-

Rs. per 3 quinlals 
1961 1962 

September 628·75 739·75 
October 636.25 745.25 
November 656.25 68750 
December 668.00 677·5°· 

·Quotation for December 6, 11162. 

Note.--Quotations for 1961 relate toe 
March, 1962 delivery and those for 
1962 relate to March, 1963 delivery. 

Spot prices per quintal during the 
3 months, September, October, Novem-
ber at Ahmedabad and Madras mar-
kets are given below. It will be seen 
that the fall in the spot prices is not 
so steep as in the future prices. 

Month Ahmedabad Kalyan Madras Cambodia 

1961 1962 1961 1962 
Sep. 210 250 253 295 
Oct. 213 248 253 295 
Nov. 213 239 253 281 

In this connection the Textile Com-
missioner ~ been taking certain 
.teps to maintain the cotton priees 



"i263 Catting attention AGRAHAYANA 20, 1884 (SAKA) 
- to matter bf Urgen.t 

Papers laid on 
the Table 

5264 

Public importance 
within the prescribed ceilings and has 
been keeping a continuous watch over 
the price,. In this connection, some 
Members of Parliament representing 
the cotton-growing States met the 
Minister for Food and Agriculture 
and Minister for Agriculture on 8th 
December, 1962, and suggested vari-
ous measures that could be taken for 
checking the decline of cotton prices. 
Those suggestions have been passed 
on to the Ministry of ,":ommerce and 
Industry, D2partment of International 
Trade for taking suitable action there-
oOn. 

The Ministry of 'Commerce and 1n-
<lustry has taken the fonowing action 
'On these sugge.;tions:-

(i) New quotas for the period 1st 
D,tember to 31st March, 1963, 
have been issued to textlle 

'mills to cover all the crop 
that is likely to come into the 
marke't during this period; 

"ii) all rt';trictions on the move-
ment of cotton have 'been re-
moved; and 

'iiii) the number of centres for 
cunducting the survey has 
been increased. 

It may be mentioned that cotton is 
not the only commodity which has 
:shown a fall both in the futures and 
ready prices. This fall has been com-
.mon to many agricultural commodi-
ties. such as foo,j grains, oilseeds, 

o('tc . .and is due l" .1 general bearish 
tendency in the market owing to the 
coming of a fair:y good crop as well 
;as certain extraneous factors. 
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Shri Shivaji Rao S. Deshmukb 
(Parbhani): The question was why 
restrictions' were imposed. The ans-
wer is that they have been removed. 
So, the question still remains: why 
they were imposed. 

Dr. Ram Subhag Singh: Actually, 
that concerns the Ministry of Com-
merCe and Industry, and they had put 
those restrictions with a view to keep-
ing the prices at a reasonable limit. 

Shri M. L. Jadhav: (Malegaon): 
Wili the Government raise the floor 
price of cotton? 

Dr. Ram Subhag Singh: It was one 
of the suggestions that the Members 
d P:Jrliam"nt had made on the 8th 
December. We had forwarded all 
those suggestions to the Minister of 
Commerce and Industry and the 
Minister of International Trade was 
good enough to write to Us that he is 
willing to accept that but it shall 
have to be discussed with the Minis-
ter of Finance and the Planning Com-
mission. 

Shri Iqbal Singh (Ferozepur): The 
question is not regarding the reply 
but only regarding the other point,-

Mr, Speaker: If it is nol regarding 
the reply, then it cannot be allowed. 
If it is regarding the reply, then too, 
he is nol a signatory. Therefore, in 
any case, I cannot allow him to put a 
question. 

12,411 hrs. 
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'nle Minister of ,Transport and COIII-
munlcations (Shri Jarjlvan {tam): I 


